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CENTRAL AD1INISTRATIvE TRIBUNP4.. 
BANGALORE BENCH:SANGALQRE 

ORIGINAL APPL I CATION ND./ 1994 

DATED THIS THE TWENTYFIRST DAY OF NOVEPrnER, 1994 

Mr, T.V. Rarnanan, Member (A) 

fir. B.M. Madappa 
Aged 50 years 
S/a. Sri Late Gururnallieh 
R/o Door No.1137/11, 8th Main 
Vidyaranyapuram 
flysore - 570 008. 	 ....... A,plicant 

(By Dr. M.S. Nagaraja, Advocate) 

By 

The Principal 
S-outhern Regional Language Centre 
iianasagangothri, rlysore-570  038. 

The Director 
Central Institute of Indian Languages 
flanasagangotri, Mysore - 570 009. 

Union of India 
represented by Secretary to Govt. of 
India, Dapartment of Eduction 
Ministry of Human Resources Development 
Shastri Bhaan, New Delhi—hO 001. •,..... Respondents 

(By Shri M.S. Pdmarajaiah, S..C.G.5.C.) 

ORDER 

(Mr. T.V. Ramanan, Member()) 

Heard Dr. M.S. Nagaraja, learned counsel for 

the applicant and Shri 11.S. padrnarajaiah, Senior Central 

Government Standing Counsel appearing for the respondents. 

Le3rne, Counsel for the applicant states that the'applicant 

- 	•.. 	may be given leave to make a comprehensive representation to 
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t ' 	! 	 Responcent (R for short) no.3 seaking redressal of his grievance. 
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In that view of !the matte it is Considered appropriate 

to dispose of t 1Is app].jc tion by grantino leave to the 

applicant to f1l a compr hnsive representation to R-3 

explaining his cLse and seknc redressaj of his grjevan
c  - 

If the epplicantHf1i5 s u c 8  representation Within a 

period of one molth from t dEy, R-3 shall dispose of the, 

same within a fuxther peri d of 2 months from the date 

of receipt of Suc represe:tation by passing a speakjn 

order. Until the disposa1 f the representation by R-3, 

no recovery shai1be made foth the 8ppljcant0 

2. 	
Thiapp1jca:0 is d1Sposd of as above. 

No order as to cos!s 
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